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U 

AKJ 

C 	33-j3) 

Shri S.R,C.Iendey, counsel for the applicant. 

Heard the learned counsel for the applicant, 

He states that the order of this Tribunal dated 
13.8, 1,999 passed in O.A.287 of 1996 has not yet 
been ccplied with by the Respor1ent N o,3, The 

order of this Tribunal in the aforesaid case is 
reproduced below $.. 

In view of the facts and crcuznstances of the 
case, as  analysed above, the rejection letter as at 

Annexre..A/6 does not 

0., 
'n that view of the matter 

we feel that it would Oprjate an fair that the 

prayer of the applicantonsidered by the respordent 

coerned for irclusjlo n of her name in the final 

sekct liSt of CGE 1992, The reSpoents are directed 

to consider the matter accor din gly. within three months 

from the date of receipt of a copy of this order. This 

O.A. is disposed of in terms of the aforesaid direction 
wit.h no order as to the c*s, 

2. 	In view of the f act ,that the order of the 

Triburlhas not yet been conlied with, issue notice 
returnable within four weeks to Shrj R.B,Sjngh, Regional 

Director, CR, St*ff Selection Coniniss ion (CR. )8, B.A. B. 

Bell Road, Allahabad as to why contempt proceedings 

be not drawn up against him for 'nct cctaplylng with 
the order of this Tribunal. Rejoinder, if any, may be 
filed within a wtek thereafter, List it for hearing 

on 25.2. 2OO 

( Lalcshrnan Jha ) 	 ( L.R.x, Prasad 
Member (J) 	 Member (A) 

Due to Lawyer's strike, the case is adjour*ed to 
10.3.2000 for hearing oa Cci,. 

(L .R .K.PRA$AD) 
MEMBER (A) 

0 



/CJ/ 

3/10.3.2000 	Sh. S4.C.I'an4ey,, counsel for tIe. ai  
List it for hearing on 10.4.2000 

(L .j w) 	 (L .R .K • PRAS1 
MEMBER(J-). 	 MEMBER(A 

4/1  0, 04.2000 'Shri. S.I.C.aniey, counsel for the applict. 

shri H.P.Sihgh; 	for the respondents. 

Show cause reply has not been filed so far. 
However, counsel for the respondent submits az, 

as s e rti also that show cause reply is ready and it would 
filed witiin few days. Being Convinced with his simision, 
we direct that the matter be listed aajn after two weeks-
hence.on 27.04 .2000• for hearing on contempt . In the mean 
while, the resndents' counsel is requsted to serve a 
copy of the show cause and to file the same in the of ficC. 
Further, a cQW of the show cause rcply is hared_.over 

to the. counsel for the applicant ih.the Court room. 

(S.Nareyan)/v,C. 

	

5./ 27.4.2000.. 	• 

Shri S.R.C. Pandey, the counsel for the applicant. 

Shri H.P. Singh, the Mdd.l.Stnding Counsel who has, 

filed show cause on behalf of the respondents has not 

tcime. I'n the circumstances, we direct 'that the matter be 

listed on 11.5.2000 for hearing on contempt. 

(L,R.K. PRR5;) 	 (5, NARvw) 

	

ME f1R (i4) 	 VICE-CH,URJ1N 

5" 



I 	 CCPA 1/2000 

6/11.5.2000 As DB of Court No.' I is sitting at Ranchi, 
List it for hearin'g'on' 22.5.2000- 

AKJ 	 NA) 	 (LTh) 
NEM3ER(A) 	 'MEMBER(J) 

l 	7/ 22.5 .2000. 

None appears on either side. Let it be listed on 

13.7,2000 for hearing on contempt, 

/C8S/ 	(L.R.K. PRASAbT 	 (S.tAR7A Y A N) 

	

NEMBER (A) 	 ) ' 	 V10ECHAIRMRN 

I' I 8,Ot Sh. S.R.C.Pandey, counsel for the applicant. 	 I 
Sh. H.P.Singh, ASC, for the respondent. 	 I 

Show cause is already filed. The Ld. counsel for the I 
petitioner states that the respondents have deliberately vio-

latèd theorder of this Tribunal dated 13.8.99pásséd in OA 
287/96 in as much as the name of the applicant Kumari Madhu 

of theQ' has not been inc].udëd in the final select list of 
CGE-1992. He referzéd' to para 10 of the show cause and sub-

'mitted that the respondent No. 3s stated that he is willing 

to abide by; the direction by the Tribunal butt  at the same 
time it &ppeãts'that order has not been complied as yet. It 

further appears from the show cause that the respondents ar 
preferred writ petition before the Hon'ble High Court which 

is still pending. The Ld. counsel for the petitioner stated 

that respondents have not obtained any stay order from Hon'bl 
High Court and in that view of the matter they have clearly 
violated the order of this Tribunal and have ren/dered themse-

lves liable for pinishment of zxtxf contempt/of court. The 
Ld. counsel for the respondent Sh. H.P.Singhrays for 2 weeks 

time for seeking necessary instructions in—'he matter of impl-

ementing the order. In view of the submission of the counsel 

for the respondent7  2 weeks time is allowed for seeking instru-

ctions in the matter failing which necessary order shall be 

passed. A copy of the order may be given to the counsel for 
the 	spondent. List it for hearing on 7.8.2000 

AKJ 	(L.HM G 	A) 	 (L.JHA) 

NMBER(A) 	 MEMBER(J) / 



: 

* 

9/7.e.2000 Shri S.n.C..Pandey, counsel for the applicant. 

hr ± H. P. Si ngh, 	C f or the r espo nde nts, 

The learned PC states that he sought instructions 

as per order dated 18.7.2000 of the competent authority, 

who has informed him that the order is being complied With. 

The learned counsel for the, 'repondents further states 

that according to him, the applicant has been sponsored 

for appointment in the A.G.Off Ice, Patna, The necessary 
papers are beng sent by speed post. H&ever, the papers 	, 

have not ben received till this time. The learned 

Counsel for, the applicant. states that he has no information 

aIut the appointment order or conpilance of the order 

o fare  In view of the aforesaid submissions, list it for 

heng on 31. 8.2000. 

AJ. 
( LHrningliana 	) 	. 	 , 	, 	. 	( LakshmantTha 	) 

MEG. .. 	Mem1r'(A)' 	., 	 . 	 . 	. 	, 	Member 	(j) 
* 	. 	 :. 	• i., 	 ,. 	 . 	- 

101. S. 2000 	None for the applicant. 5omeone on behalf 

of the applicant appears in the Court with prayer 

foradj.ournment on the ground that the lawyer is 

nct in 	position to.appear in 	the court today. 
The learnec.ounSel . for the applicant is directEd 

to pursue the matter failing wh3.ch  the CCPA will 

be dis os.ed of on 21.9. 2000. 

L. ming lina ) 	 ( Lakshman Jha ) 

NA 



CCPA 1/2 00 0 

None for the parties. 

S hrj .Dixit, cotiaselon behalf of Shri 
H,?. Singh, AW states that Shri •Singh has gone 

to Ranchi t o attend Circuit lench, and, thefore, 

prays for time. On his r eq uest, list it for, hearing 
on 11.10.2000, 

( L1IEL ngliana ) 	 ( Lakshman Jha) 
Meffiber (A) 	 Member (j) 

12/11.11 0.2000 	None for. the applicant. 

Shri V.M.IcSinha, f or Shri H..Singh;  ASC prays 

for time. List it for hearing on 22.11.2000. 

liana )' 	 ( Lkshvman flia 
M. 	 Me rüber (A) 	 Member (J) 

13/2 2.11,2000 : For wantof DB, the hearing on conempt is adjourned 
to 20.12.2000. 

skj 

14/20. 12.2 000 z None for the applicant. 

Shri H.P.Singh, ASC for the residents. 

Lea med ABC for the respor e nts has d raw n 

our attention to a letter dated, 4th Aust, 2000, 

whereby some decision has been taken bylck the respondent 

authorities. We are convinced that there are sufficient 
compliance of our earlier order and, therefore, there 
is no necessity to proceed with the contempt proceeding. 

T his contempt p roceed i ng is,, accordingly, - 
dropped. 

skj 	(L.R.K.Pzasad)/M(A) 
	

(S .Na  rayan)/V . C. 

L') 


